GOVERNMENT OF HIMACHAL PRADESH
DEPARTMENT OF URBAN DEVELOPMENT

No. UD-A(1)-2/2024 Dated, Shimla-2, the 2} —~R— 2026
NOTIFICATION

WHEREAS, this Department had issued a Notification No.
UD-A(1)-2/2024 dated 23.12.2024 declaring the Municipal Council, Baddi
as a Municipal Corporation, and had also issued a separate notification for
inclusion of areas therein, both of which were quashed and set aside by the
Hon’ble High Court vide order dated 18.12.2025 passed in Civil Writ
Petition No. 462/2025, titled “Gram Panchayat Haripur Sandholi & Ors
vs. State of Himachal Pradesh with the directions to consider the
objections of the petitioner(s) in accordance with law by passing a
reasoned and speaking order after affording an opportunity of personal
hearing;

AND WHEREAS, pursuant to the aforesaid directions of the
Hon’ble High Court, the statutory process relating to inclusion of areas
within the Municipal Council, Baddi, District Solan has since been
undertaken separately, after consideration of objections, grant of personal
hearing and by passing a reasoned and speaking order Dated 09.02.2026 by
the competent authority, in accordance with the provisions of the Himachal
Pradesh Municipal Act, 1994, and has attained finality;

NOW, THEREFORE, in exercise of the powers conferred by
sub-section (2) of Section 3 of the Himachal Pradesh Municipal
Corporation Act, 1994 (Act No. 12 of 1994), the Governor, Himachal
Pradesh is pleased to declare the Municipal Council, Baddi, District Solan,
as a Municipal Corporation, to be known as the Municipal Corporation,
Baddi, with effect from the date of publication of this notification in the
Rajpatra (e-Gazette), Himachal Pradesh.

By Order
(Devesh Kumar)

Principal Secretary (UD) to the
Government of Himachal Pradesh



Endst. No. as above Dated Shimla-2, the 27 }1}2026
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The Chief Secretary to the Govt. of Himachal Pradesh

All Administrative Secretaries to the Govt. of Himachal Pradesh
The Addl. LR-cum-Addl. Secretary (Law-legal) to the Govt. of
Himachal Pardesh.

The Secretary , State Election Commission, Himachal Pradesh

The Director, Urban Dev., H.P., Palika Bhawan, Talland, Shimla-2
with the direction that land and buildings in the areas that were
merged in the erstwhile Municipal Council, Baddi vide notification
No. UD-A(1)-2/2024 dated 25.02.2026 be exempted from payment
of property tax for a period of three years from the date of
publication of above notification in the Rajpatra (e-Gazette),
Himachal Pradesh and that such areas would continue to retain their
customary rights as provided in Wajib-Ul-Urj of the record of rights.
The Director, Panchayati Raj, Shimla

The Deputy Commissioner , Solan, District Solan , HP.

The Director, Census Operation HP Shimla.

The Director, Economics & Statistics , HP Shimla.
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(Sdurabh Jassal) B
Spl. Secretary (UD) to the

Government of Himachal Pradesh
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